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IN THE CINTRAL ADMINISTRATIVE TQIBUNAL‘f}

O0.A.No., 1521/92 Date of decision 22.1.1¢

Shri JoS'o' BiSht e Applicant
V/s
Delhi Admn. & 0Ors, <ee Respondants
For the Applicant cee Shri Shiv Kumar, counsel !
é
For the Raspondents ... Ms. Geeta Luthra, counsal
CORAM:

The Hon'ble Mamber Shri I.P. Cupta, Member (A}

JUDGEMENT
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[7be}iverad by Shri I.P. Gupta, Member (A)_7/

In this application, -the applicant has prayed for

the release of retiral benefits to which he is legally

entitled. He has also prayzd for payment of intergst ther

The counsel for the applicant states that the applicant

has retired on superannuation on 31.7.1991., He was suspen
onf7.12.1989 vide order No.3/87/89~1 & EC/1536 but the ord
uas- revoked vide order No. 3/47/89-1&FC dated May, 1991,
No charge-sheet was given to him prior to his retirement.

2. Head both ths counsels. The undisputad facts arethat
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inquiri:s were baing concucted against the app ic+
He was put under suspension anc suspansicn order u
later revoked, The applicant wa® alloued to retire

The applicant has been paic provisional psnsion, N

Judicial procesdings are contemplated against him, |
No charge sheset was furnished to him prior to his

retirament,

3~ Since no departmental or judicial proceeding
was pending against the applicant, in the sense
E‘

that nu charge sheet was furnisheo prior to his %

. |
rctifamunt, action against him, in accordarce with
Sub Ruls 2(a) of Kule 9 of the CCS(Pension) can not
be taken, Procsedings if not institutedyuhila the
Governmant ssrvant was in service can nou be
initiated under Rule 9%1) of the said Rules, Rules
€9 of thea Pension Rules provides for provisional
pension- and withholding of gratuity ghere departmentl

procesding was penuing, Since there was no chargesheet

given to the applicant prior to retirement, departmentg

proceeding cannot be saiac tao be pending against hip

prior to retiremsnt, The applicent, is therefo:s,



rantitled tooet full retiral bsnefits on h

supsrannuation on 31-7=91,

4- In case the respondsnts wish to procesd aga;~i
the applicant under ruls 9(1) of the CCS PensionRule, {
they are fres to so so for withholding or withdrawing
a pension or part thereof, whether permanantly or for
a specifiec period and forbroering récovery from a

pension of the whole or partof any pecuniary loss caus‘

to tha government, but no such proceasding under

Rule 9(1) has been commenced yet,

5= In the conspsctus of above facts, and

in the above viey of the matter, the respondents
are diected to relsases full retiral banefits to the
applicant as due at an early date, preferably yithin
a2 period of 3 months from the cate of receipt of

a copy of this order, In th: facts and circumsian ces
of the case, the bench is not inclired to grant any

interest on late payment,

&6- With tha above directions, the cass is

disposed of,
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